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ORISSA ACT X OF 1947

THE BENGAL EMBANKMENT (ORISSA
AMENDMENT) ACT, 1947

[Received the assent of the Governor on the 18th April 1947, first
published in an extraordinary issue of the Orissa Gazette
dated the 23rd April 1947)

AN ACT TO AMEND THE BENGAL EMBANKMENT ACT, 1855, INITS
APPLICATION TO THE PROVINCE OF ORISSA

WHEREAS it is expedient to amend the Bengal Embankment
Act, 1855, in its application to the Province of Orissa  for yovir o5
the purposes hereinafter ap, earing; : 1855.

It is hereby enacted as follows:—

1. (1) This Act may be called the Bengal Embankment
(Orissa Amendment) Act, 1947.

(2) It shall be deemed to have come into force on the 13th
April 1943.

2. For section 6 of the Bengal Embankment Act, 1855 XXXII of
(hereinafter referred to - as the said Act), the following section\lsss'
shall be substituted, namely :—

“6. (1) Whenever the Superintendent of Embankments shall
hereafter cause an embankment which any person is bound to
keep up or by which any person is benefited, to be taken charge
of by the officers of the Crown, the expenses of keeping up such

- embankment shall, in the first instance, be charged to the person

who is bound to keep it up and, in the absence of any such
person, to the person who is benefited:

Provided that the amount so charged shall not exceed the
reasonable expenses of keeping up an embankment in the original

‘size and descr ption, notwithstanding that the embankment shall

have been enlarged or improved by the officers of the Crown.
Explanation—A person who_ would sustain loss or damage

- if the embankment is kept out of repairs shall be deemed to be

a person who is benefited by the embankment.
(2) (a) The Collector shall decide any dispute as regards the

‘persons who are bound to keep up an embankment and also as

regard the apportionment of the expenses of keeping up such

* embankment amongst those persons.

(b) If two or more persons are benefited by an embankment,
the Collectdr shall apportion the expenses of keeping up such
embankment amongst the persons so benefited.

(¢) When an apportionment is made by the Collector either
under clause (a) or clause (b) of this sub-section, the liability or
every such person as aforesaid shall be limited to the sum as
apportioned against him and the Collector may, while appor-
tioning the sums ~against those persons, further direct that the
sums may be paid by instalments subject to such conditions as
he may impose.






